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CEVTRAL AOMINISTRATI VE TRIBUN AL P RINCIP AL BN CH

04 No,2031/98 w

Neu Oslhi: Dated this the /7 day of November, 1999,
HON *BLE MR..SyReADIGE VICE CHAI AN (a).

Shri Ashok Kumar,

Asstte.pudit Officer, ‘ ’
0/o the Pr.Director of Commercial audit-111,

'"A" Block Hutments, Behind South Block,
New Dl hi=110011,

2. shri s:njay sod, A
Asstt. Audit Officer,
0/o the Pr. Director of Commercial Audit=-I11,

A Block Hutments, Behind South Block,
New Delhi =-0011,

3, shri mil Kumarp,
Asstt.pudit Officer,

4, Ghanshyam Shama, QAU.
S. Neeraj Mohan, aa0
6. 9nt.Sagesta Pumsuani, A_AO

. all 0/o the Pr. Ol rector of ommarci al

Audit-III, 'a' Block Hutmehts,Behind South 8loc
Naw Delhi-0011, 00 04 09 Poplicants,

(By adwecate: shri P;N:Ahlauat).
B rsus ’ o

thion of Ingia,
throwgh

1. The Gomptroller & Auditor General of Ingia,
10-8.5, 2afar Marg, Neu Del hi-0002,

2. The Principal Director of Commercial Audit &
- X=0fficio, Member Audit Board=-III,

'A' Block Hutments,
8ehind South Block,

New Delhi -0011 _ eescRESpPONdents,
( By Adwcate: shri M.K,Gupta )

HON 'BLE MR, S, ReADIGE, VICE CHAI A1 AN (a).

fpoplicants impugn respondents’ ordar dated

21,8.98 (Annexure-A-‘l) and seek arrears of incranents

of their 2ppointment as nirect recruit Section Officers

till 19,3, 9,

with consequantial_ benafits,
q./’ ’
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the date of appointment, the second increment on

rejected by impugnsd orders dated 2158,98 against yhich
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2. foplicants were appointad as Section Officers
in October,1987. In 0a No.607/91 M, Sriniwas pd. mnd
others Vs.C.A‘.-Gi.v In dia & Ors. decided by CaT,
Hydérabad Bench on 25, 9,95 (anexu re-AZ)/ those
applicants who were similarly di rectly recruited as
Se_étion Officers in respondent organisétion/ ware inter
alia held to be entitled to the first increment on

completion of one year from the date of their appointment.

3. . Subsequently respondents have issued Circularp
dated 20.3.:';97 (Annexure.-;i-3) directing relessg of 1st

increment: on completion of one year's service from

completion of 2nd ys_ar%servi‘ca and so on, Thosg
benefits have bsen made applicable on notional basis w.e.f
1.,1,/86 and' actual basis from the date of issua of
the circular,

4 foplicants represented for the arrears of
increments on 13.,2.98 (mngxufe-ﬁd), on.tha grouwnds
that applicants in 04 No.607/91 decided on 25,09, 95

had been granted the same. The representation uwas

this Op has besn filed.

5. ‘I have heard both sides,

6, foplicants' counczel has asserted that
applicants cannot be treated differently from thg
beneficiaries of the C_AT, Hyderabad Bench's o rder

dated 2509,95 as the same amounts to arbitraringss and

discrimination and relies Lpon the Hon 'ble Sureme

urt's rulings in KeCo Sharma & Ors. VUs. UWOI & Ors. 1998(1)I
5L3(SC)54 as well as Inderpal Yadav S. WOI (1 985)2 sC 648 ,
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7. It is not denied that by respondgnts' Circular
dated 20,3, 97 , applicants have baen made entitlag

to thetr first increment on completion of the Ist year
of service and so O0no All that the afg resaid éircul ap
has done is to restrict payment of arrears by making
it operative on notional basis Wegefe 1,1,86 angd on
actual basis from the date of its issua in view of the
huge financial outlays in wl vad;, This ci rcular ‘dated

20,3, 97 has not basn specifically imp ugned by applicants,

8, | ~ That apart, it is al‘uay-s legally open to the -
authorities to restrict payment of arrears in 'tha public
interest having regard to the finangial outlays in]l ved,
and the p.rin ciple of release of Ist increment aftgp ons
year“'s service having been con ceded by respondents?
circular dataeg 20039 it cannot be said that merely
becaugse it hjg been r.nade applicable on notional bagis
Wesefe 151,86 and on actusl basis ujtn offact from the
date of itsg i ssue, applicants are being discriminategd
against , In this connection, the rudings in 199 (5)sce
167 State of Haryana s, RoCedain & 1994 (27) g7¢ 749

relied upon by r8spondents’ counsel arg ralagvant,

9 The Op thereforg warrants no interferency, It

is disnissed. No costs,

/4/0& .
( SeR.ADIGE
VICE CHAI AN (n),

/ug/




